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O.ik. No. 279 of 2011 

an f a-Beh ey-a 	................... Applic'mit 

U n i on of In dia. & Ors. 	-Res-pondents 

Order dated: 18.051011 

CORi", 41.- 

Hon'bIeS)1n'C,R,`Moha atra, Member (Adnin.) 

14 on'ble, SIM' A. K. Pabiall-1. M1 emberO uJI.) 

Heard Mr. B. Pari'da, Ld. Counsel for the 

applicant and Mr. B.K.Mohapatra, Ld. Addl. Standing 

Counsel appearing for the Respondents, on whom a copy of 

this 0. A. ht&S, already beenserved. 

0 

The applicant, who has bee W()r n.C1 as Grass- 
ni 	o 

cutter under the Aviation Research Centre, Ch4batiasince 

1997, has filed this O.A. for regularization of his service. It 

is the case of the applicant that. his, representation as at 

Annexure-A,/2 dated 11.01,2010 is still pending with the 

Respondent No3. 

3. 	During the cour.se  of heum"g, Ld. Counsel for 

the applicant submitted that the applicant 1\13 still working. 

Since, the representation of the appficant is still 

pending with the Respondents, without going 'into the, ment 

of the c&sc and as agreed to by the Ld. Counsel for the 

pFaties, we direct the Respondents to consi&r the penchlip 



v % 
	 representation as at Ann.exure-A/2. of the applicant within 30 

days from the date of receipt of copy of this order and pass a 
m 

reasoned order. As the applicant has been wort~ing for such a 

long hinc, the Respondents should con'Sider the 

representation 	for 	regularization 	against 

pennanent/sanctioned. post keeping "in nund the ISM11ce 

rendered, by the applicant in the organi 
. 
zation and his 

e 
I 
ligibility etc, 

With the above observation and direction, the 

O.A. stands disposed of at the stage of admission -itself 

Send copy of the O.A., -along with copy of this 

order, to Respondents for compliance. 

MEMBER (Judl.) 
	

MEAM a,_-ZTn_in ~) 
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